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IN THE CENTA:i ~AOMINISTRATIVE TRBUK-w
PRAINCIP AL BNGH

C.A. No. 219/%4
MA- 270/ 94

New Delhi dated the Ist February, 199

Hon'ble Mr. N.V. Krishnan, Vice Shalznail.y
Hon'ble Mr, 3.5, Hegce, Membe r{Juzicizi)

Union of India thrcugh
1. Genl .Manszger,
No rthern Railway,
Barods House, New Delhi
2. The Divnl .Personnel Officer,
Bikaner Division, N.R. D.3. M. Office,
B ik ane r-334C01
.. #pplicants
(By adwocate Sh. R.L .Dhawan)
Versus
¢
1. Sh.Dharam Singh Gangman,
Under PWI, Gurgaon, Bikaner Divisicn,
Northern Rly.Gurgeon.
5. Presiding Officer, Central Govt.
Labour Court, ansal Bhawan, lith Floor,
"K.G .Marg,New Delni. '

.. Respontents.

QROER({ORAL)
(Hon'ble Sh.N.V. Krishnan, Vice Chairnap Vol ag..)

fpplicants have challensged the Ard.a.l
order dated 5.9.91 granting relief o the vorknen 2.3
respondent No .1, amoynting fo & 2706,/- . Ghallav es c,*’
on the basis of lack of jurisdiction of the Laour |
Court.
2. Obvicusly, the OA is b2lated. Ma 2707 is
filed “gr condonation of lay. It is stazted th:t f;if:?
appl icants applied for certif ied copy on 7.1Ll.1994 3.2
after 2 months of the ord'r wss deliwered ani it Was
K ewllecthe s :
re ady on 13.12.1991. 3t was esptfiedhy thelr counssl

only on 23.3.1993,0A, itself was filed on Z3.1.1%%




[

Gonsidering the above dates, the OA is hopelessly

-2m

barred by limitation for which no extenuating

re asons has been given.

3. In the circumstances, MA for ccndonation
stands
of delay is dismissed. Automatically Ow [ dismissed

as barred by limitations.
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(B .S JHeg k) (N.V.Krishnan)
Membe r(J) - Vice Chairman(A)
sk




